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CENTRAL AOWINISTRATIVE TRIBUN AL P RINTIPAL BENCH

NEW DELHI.
C.F.No, 381/97 . 26, 2.1998

IN
0a No. 1605/»97

HON'8LE MR, S.R.ADIGE, VICE CHAIRiAN (a)

HONTBLE riRS. LAKSHIT SupINATHAN, M MsER(3)

W/ Ct. Sarl a NO.2142/’D»’~\F1

Wo Sanjay Kaushik,

Mo =94, nNew Police Lines,

Kingsway Camp, (elhi ’ sesee s Applicant,

(sy adwcate: mrs, Sumedha Shama),
. Versus
pmini ssioner of police,

PHQ, IP Estate IT, MY duilding,
New Oelhi,

_ 2. Shri T’.S.‘;Uthra,

Oy. ommissioner cof pPolice,

Head Quarters (I111), '

Ip Estate,

New De:‘.hio . co0ocoe RBSpDndentS.

(8y Adwcate: shri Raj singh )
ORDER _

BY HON'SLE MR, S.R.ADIGE, VICE Crpl Mav (a)

Hsard.
2. Respondenté' oraer gatsd 19,1.98, passed
;)ursuant to the Tribunal'ts judgment dated 24.9,97
in 0A - 1605/97 ang further directions gated 6,1,.98
cannot oe faul téa, not only begause the pplicant
peing the daughter=-in=-1 ay of the sarlier allottes,
is not entitled to out of turn allotment/regularisat&
-lon of the quarter in question as per rules, but slse
because as per herzom showing she had not sharegd
the aforesaidg accommodation for the req,uifed
period of six months prior to the e@srlier allottaats

retiremsnt,

3. The threat of contempt éction cannot be
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used to compel- respondantis to pass ah order in
contravan tion of‘,or'in relaxation of pules, evan if,
or because;in- ano ther case respondents hava relaxed
or oﬁn travened the rules, The Hon'ble Supreme
urt's ruling in Chandigarh adninistration &
ano ther Vs, Jagjit singh & another =3 T 1995 (1)

SC 45 is clesar on this point,

4, The- CP 1is thersfore dismis sed and
notices to alleged contennors are discharged,

Interim order, if any, stands vacated.

] " . - . ‘." ‘ ) . ‘. ) '
( MRS, LAKSHII SwAMINATHAN ) ( S+R.ADIGE")
MEMBER(I) . VICE CHaIfaN (a).
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